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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN

ZONE BENCH AT KOLKATA
Original Application No. 126/2025/E2

*O TA ﬁ’}’ In the matter of:

SK. NAZRUL ISLAM
Area Kolkala
Ragn.

O Expi
y piry Dato
k\ 6. 15.09.2029
O

\ Santosh Singh

\ ...Applicant
-4
No. 447119 } A
s 4 The State of Bihar & Ors.

...Respondents

INDEX

Sl. No.

Particulars Annexure Page No.

Counter Affidavit on behalf of
310 fi

Respondent no. 4

Copy of the representation made by | R/1 Colly

the resident Balmukund Singh, o \é

father of the applicant

Copy of the proceedings and order R/2
sheet of the CO-SHO joint hearing of H o ‘ CI
the said land dispute in janta darbar

at Sandesh Police station

Copy of the inspection report of | R/3 and
Revenue Karmchari and the R/4 20-\1)‘),\

Incharge Circle Inspector and the Respectively

measurement report of the Circle

Amin.

Copy of the application submitted by R/5
P PP 07210 :)’—5

the villagers of the village Nasratpur
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6. Copy of the letter no. 1283 dated | . R/6 and
08/09/2025 and photograph of |  R/7 240 26
demolishing drive of the said Respectively

encroachment

7. Co of the order sheet of R/8

py / o 1o 8F
Encroachment Case No. 06/2025-
26 and Photographs of the said site

after removal of encroachment

8. Copy of the report of the said Joint R/9 381‘0 55

committee

Date: 19/11/2025
Place: Kolkata.
Filed by:

§ww-£w Wi

Mr. Surendra Kumar,

T Advocate,
y ‘\O AQ = “Hastings Chamber”, 7C,

K. S. R. Road, 2nd Floor, Room
No. 206, Kolkata- 700 001.

Area Kolkata
Regn. No, 447719
Expiry Date
15.08.2029
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH AT KOLKATA

Original Application No. 126/2025/EZ

In the matter of:
e \ Santosh Singh

Area Kolkala : )
A G| Regn.No.4aM9 N ...Applicant

Expiry Date ) ) )
15.09.2029 Versus

>/
& / The State of Bihar & Ors.

Og )%
\WE S“/ ...Respondents

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4, i.e.
District Magistrate

I, Navneet Kr Sinha, s/o Late Kamal Kr Sinha, aged about 30 years, by
occupation - Government Service, presently posted as Revenue Officer,
having its office at Circle Office Sandesh Bhojpur, 802164, presently halting
at 7C, K. S. R. Road, Joljata- 700 001, do hereby solemnly affirm and state

on oath as under:

1. That I have made myself acquainted with the facts and circumstances
of the Original Application filed by the applicé.nt and [ have thoroughly
gone through all the documents pertaining to the subject matter of this
instant case. That I am the duly authorized on behalf of Respondent
No. 4. I am competent to swear this Counter Affidavit on behalf of the
Answering Respondent and the contents herein are based on my
personal knowledge, information derived from official records, and

legal advice received, which I verily believe to be true and correct.
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That this Counter Affidavit is being filed in response to the Original
Application No. 126/2025/EZ filed by the Applicant, Mr. Santosh
Singh, and pursuant to the order dated 7% August 2025 passed by this
Hon'ble Tribunal directing the Answering Respondent to file its

reply/response.

That the respondent no. 4 (shall be referred as answering respondent
hereinafter) has been advised to deal with only those contentions which
are relevant and material for effective and proper adjudication of the
issues involved in the instant case and save and except what are
matters of record and save what are expressly admitted by me
hereinafter [ emphatically deny each and every contention as
made/raised in the said application as if the same are expressly denied

by me in seriatim and specifically traversed.

That at the outset, the Answering Respondent expresses its utmost
respect for this Hon'ble Tribunal and reaffirms its unwavering
commitment to environmental protection and preservation in
accordance with all applicable laws, rules, and regulations. The
Answering Respondent has consistently endeavored to discharge its
statutory obligations with the highest degree of diligence and

responsibility.

That the present Application has been filed for direction to the
respondents 1 to 5 to take action against the respondent no. 6 to 11
who have encroached the pond located in Khesra 2035 and 2039 in
village Nasratpur, block Sandesh, district Bhojpur, Bihar, and to take

all necessary steps to remove the debris and wastage from the pond,
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That it is submitted that one local resident Balmukund Singh, the
father of the Applicant, has submitted a representation for action
against the encroachment in MaujaNasratpur, Revenue Thana 187
Khata no. 567 Khesra no. 2038, 2035 and 2039 Area 10 decimals, 26
Decimals and 44 decimals respectively which is recorded in Survey

Khatiyaan as a Raiyati land and Anabad Sarv Sadharan land.

Copy of the representation made by the resident Balmukund
Singh, father of the applicant is annexed herewith and marked as

Annexure R/1.

That it is submitted that the Notice was issued on 18.03.2025 to both
the parties to appear on 24.03.2025 in Thana Janta Darbar at
Sandesh. Both parties appeared on 24.03.2025 and Balmukund Singh
alleged that the second party has filled soil to make Rasta (pavement)
in his raiyati land at Mauja Nasratpur Khata no. 274 Khesra no. 2038
Area 10 decimals. Both the parties agreed for measurement on
05.05.2025. Upon measurement it was found that it is a raiyati land
and nothing has been done on the said land by another party.
Thereafter a Notice vide letter no. 738 dated 23.05.2025 was issued for
measurement on 02.06.2025 for other Khesra 2035 and 2039.

Copy of the proceedings and order sheet of the CO-SHO joint
hearing of the said land dispute in janta darbar at Sandesh Police

station is annexed herewith and marked as Annexure R/2.

’—F{‘\T\hat it is submitted that on 14.06.2025 upon Balmukund Singh's

(S8

said representation, Land Encroachment case no. 06/2025-26

/ SK. NAZRUL 151 g‘ﬂ?ﬂ?l itiated and the Revenue Karmchari and the Incharge Circle

Area Kolkata
Regn. No, 447/19
O\ Expir; Date

2
O

TN 1002020 /e

&
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Inspector was asked to submit the report and the Circle Amin was

asked to submit the measurement Report.

Copy of the inspection report of Revenue Karmchari and the
Incharge Circle Inspector and the measurement report of the

Circle Amin are annexed herewith and marked as Annexure R/3

and R/4 Respectively.

9. That it is submitted that the Revenue Karmchari and the Incharge
Circle Inspector reported that the land at MaujaNasratpur, Revenue
Thana 187 Khata no. 567 Khesra no. 2035 and 2039 Area 26 Decimals
and 44 decimals respectively is recorded in Survey Khatiyan as
Anabaad Sarv Sadharan kismgaddha and has been encroached by
filing it with soil. The Circle Amin submitted the Measurement- Report
wherein it was reported that Lavkush Singh son of Haridwar Singh and
others have encroached the said land. Accordingly Notice vide letter
no. 1008 dated 03.07.2025 in Prapatra-1 u/s 3 of the Bihar Public Land
Encroachment Act 1956 was issued to the Encroachers to submit their
show cause with supportive documents. A Public Notice dated
03.07.2025 was issued to remove the encroachment from the said
ditch. One encroacher Santosh Kumar Singh son of Harendra Singh
appeared and submitted that with the consent of local villagers it was
filled with soil to make pavement and villagers also made submission
that the pavement has been made by filing soil on the kaccha passway
used by villagers from the time immemorial te cross the gaddha. Again,
Notice in Prapatra -I was issued vide letter no. 1083 dated 17.07.2025.
The present fact is that Khesra no. 2035 and 2039 are filled with water

..and Khesra No. 2037 is in between Khesra No. 2035 and 2039. As per
Qo T A R ;l;h}lonal survey Khesra No. 2037 (Khata No. 567) is also recorded as
/ * SK_ NAZRIUL IS J@r{dbbid Sary Sadharan Kism Gaddha. The said encroachment had

Area Kolkata i
Regn, No. 447119

Expiry Date fég )
18.09.2029
74
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been done by filling the soil in the area of the portions of the Khesra

a:
}1 no. 2035 abé:2037 to make a Kaccha road in between Khesra No. 2035

10.

11.

K /5K NAZRUL ISLAM

Area Kolkata
D1 Regn. No. 447118
) Eapiry Date

15.09.2029

and 2039.

Copy of the application submitted by the villagers of the village
Nasratpur is annexed herewith and marked as Annexure R/S

Respectively.

That it is submitted that since the encroachers failed to submit any
document in their support, the Final Order u/s 6(1) of the Bihar Public
Land Encroachment Act 1956 was passed on 08.08.2025 declaring the
land at Mauja Nasratpur, Revenue Thana 187 Khata no. 567 Khesra
no. 2035 and 2039 Area 26 Decimals and 44 decimals respectively as
a Public Land as defined in section 2(2) of the Bihar Public Land
Encroachment Act 1956, and direction was issued to issue the Notice
in Prapatra-Il u/s 6(2) of the Bihar Public Land Encroachment Act
1956 to the encroachers to remove the encroachment. Accordingly,
Prapatra -1l was issued vide letter no. 1188 dated 08.08.2025 to
remove the encroachment by 22.08.2025 and again vide letter no. 1230
dated 25.08.2025 to remove the encroachment by 02.09.2025.

That it is submitted that since the encroachment was not removed by
the encroachers, hence Sub Divisional Officer, Sadar Ara was
requested vide letter no.1266 dated 03.09.2025 to provide Police Force
and the Magistrate to remove the encroachment on 06.09.2025. But
due to Hon'ble Chief Minister programme at Ara, Bhojpur the police
force was deployed in law and order duty hence the sufficient amount
of force could not be sent to remove the said encroachment. Therefore,
> SDO Sadar Ara has again been requested to provide the police force
; 5.09.2025, vide letter no. 1283 dated 8/09/2025 so that
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12.

13.

XS

encroachment from the said ditch may be removed peacefully. However
encroachers have started demolishing the kaecha road in area of the
portions of khesra no. 2035 and 2037 in between khesra no. 2035 and
2039 as on 09/09/2025.

Copy of the letter no. 1283 dated 08/ 09/2025 and photograph of
demolishing drive of the said encroachment are annexed herewith

and marked as Annexure R/6 and R/7 Respectively.

That it is submitted that the said encroachment was removed partially
as can be seen from photographs of the said sites. Thus the
Encroachers have been directed to remove the rest encroachment
completely. The same has been duly complied and the encroachers
have demolished the said kaccha road in between the Khesra no. 2035
and 2039 completely by employing JCB Machine and labourers on
17/10/2025. Now the encroachment in question in the present
original application of the applicant has beén removed completely by

the encroachers themselves.

Copy of the order sheet of Encroachment Case No. 06/2025-26
and Photographs of the said site after removal of encroachment is

annexed herewith and marked as Annexure R/8.

That it is submitted that in compliance of the Hon'ble National Green
Tribunal Order dated 07.08.2025, the Joint Committee (consisted of 1.
Dr. Shashi Shekhar. Additional District Magistrate, Bhopur- Arrah,
Bihar. 2. Shri Sukhendu Biswas, Scientist 'B', CPCB, Regional
Directorate. Kolkata. 3. Shri Nalini Mohan Singh, Scientist, (BSPCB),
Patna) had visited the site on 03/09/2025 and prepared its report

which is being annexed here.
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Copy of the report of the said Joint committee is annexed

herewith and marked as Annexure R/9.

14. That the duly constituted said joint committee has observed that the

local villagers have constructed an unpaved connecting road in the
area on the portions of Khesra No. 2035 and 2037 in between Khesra
No. 2035 and 2039 and the ADM Bhojpur has directed the Circle
Officer that there will be a single Gaddha (Pond) and no encroachment
be allowed. In compliance the said encroachment (unpaved connecting
road) have been removed completely by the encroachers and now there
is a single Gaddha (pond) constituting Khesia No. 2035 and 2037. The
photographs of the site after removal of the said encroachment have

been annexed as Annexure-R/1.

15. That the said Joint committee has further observed that an old

dumping of legacy waste (about 4-5 truckloads) was found at the
gaddha (pond) bank of Khesra 2039, with an approximate size of 30
fect X 12 fect. The ADM Bhojpur has instructed the BDO, Sandesh to
ensure that the legacy waste is removed on a priority basis and the
earliest. The BDO, Sandesh has informed that in compliance of the

said instruction, the said legacy waste has been removed.

16. That the Answering Respondent reserves its right and seeks leave of

Nea Kolkata

Expiry Dale
15.06.2029

Regn, No. 447119

this Hon'ble Tribunal to file such additional affidavit, supplementary
documents, clarifications, or rejoinders as may become necessary in
the course of the present proceedings, or as may be directed by this
.. Hon'ble Tribunal in the interests of complete and effective adjudication

che environmental issues raised herein. The Answering Respondent

unilertakes to promptly comply with any further directions that may
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be issued by this Hon'ble Tribunal and to provide any additional
information or material that may be required for the proper disposal of

the present matter.

17. That the answering respondent is fully committed to the conservation
and protection of environment within its jurisdiction and has been
taking all necessary steps within its powers to prevent any illegal

activities that may adversely affect the residents of the said area.

18. That the answering respondent states and submits that they are ready
and willing to abide by the orders/directions made by this Hon'ble
Tribunal and has taken all possible steps to comply with the directions
of the Hon'ble Tribunal and will continue to coordinate with

appropriate regulatory authorities for environmental protection.

19. 1 state that the statements contained in Paragraphs no. 1 to 18 are
true to the best of my knowledge and belief, those made based on the
records which I verily believe to be true and the rest are my humble

submissions before this Hon'ble Tribunal.

il Mwmmfzzﬁ/)

Prepared in my office DEPONENT
& Identified by me

Sur‘é"ndra Kunélfar

"—\Advocate BEFORE ME Solem ihgfea{';[:‘;ed an% -
lare t
. : ) ?::nnﬁcauon of thg Advoca

Notary

Arga Kolkatla
)
, Regn. flo 44718 ) NOTARY PUBLIC Ry azrul Islam
- Expiry Date Notary,Govt. of W.B
A\ 15.09.2029 Govt. No. 447/19

City Civil Court, Calcutt

o 1 9 NOV 2025



VERIFICATION

Verified at Kolkata by the deponent above named on this the 19t day of
November, 2025, and say that the contents of this affidavit made in
paragraph nos. 1 to 19 are true to my knowledge and information derived
from records which I verily believe to be true and the rest are my respectful

submissions before this Hon’ble Tribunal.

DEPONENT ]‘I) 11|20

4

7 7 SK NAZRUL 1sLap\ *
'y Area Kolkata

S| Regn. No. 447719

» Expiry Date
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REPORT OF THE JOINT COMMITTEE

In compliance with the

Order dated 07/08/2025 of the
Hon'ble National Green Tribunal (NGT),

Eastern Zone Bench, Kolkata

In
0O.A. No. 126/2025/EZ
In the matter of
Santosh Singh
Versus

State of Bihar and Others.
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1. Introduction

1.1 With reference to Original Application filed by Santosh Singh resident
of Village & Post ~ Nasratpur, P.S.- Sandesh, Nasratpur, District — Bhojpur,
Hon’ble National Green Tribunal has taken up OA No. 126/2025/EZ
(Santosh Singh Vs. State of Bihar and Others). The matter is regarding
dumping of garbage, debris and sand in the lake of 70 decimal area in

Bhojpur District.

1.2 Direction of the Hon’ble NGT, EZ vide order dated 07/08/2025

The Hon’ble NGT, EZ vide its order dated 07/08/2025 in O.A. No.
126/2025/EZ in the matter of Santosh Singh Vs. State of Bihar and Others

(attached as Annexure - ‘A’) has directed as under: -

“12, Considering the allegations made, we deem it appropriate to
constitute a Fact Finding Committee comprising of the following
Members:-

i District Magistrate, District - Bhojpur, Bihar or his
representative not below the rank of Additional District
Magistrate (ADM);

ii. Senior Scientist, Central Pollution Control Board (CPCB); and

iii. Senior Scientist, Bihar State Pollution Control Board (BSPCB}

13, The Committee shall visit the site in question and thereafter
submit a Fact Finding Report on affidavit within four weeks with
regard to the allegations made in the Original Application.

14. The District Magistrate, District — Bhojpur, Bihar shall be the
Nodal office for all logistic purposes and for filing the Fact finding

Report on affidavit.” P \:\‘m

/% &5
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1.3 Constitution and Meeting of Joint Committee

The 1%t meeting of the Joint Committee, constituted as per the Hon'ble NGT
Order dated 07/08/2025 in the matter of O.A. No 126 /2025/EZ
(Santosh Singh Vs. State of Bihar and Others) was held on 28tk August
2025 at 11:00 AM through Video Conferencing.

As per order issued by office of Bhojpur Collectorate, Arrah vide Memo No.
2370/Law, Arrah dated: 28.08.2025, in compliance of the order dated
07.08.2025 passed by the National Green Tribunal Eastern Zone Bench,
Kolkata in O.A. No. 126/2025/EZ (Santosh Singh vs State of Bihar and
others), a Fact Finding Committee was constituted with following

nominated officials-

1. Dr. Shashi Shekhar, Additional District Magistrate, Bhojpur-Arrah,
Bihar

2. Shri Sukhendu Biswas, Scientist 'B', Central Pollution Control Board
(CPCB), Regional Directorate, Kolkata

3. Shri Nalini Mohan Singh, Scientist, Bihar State Pollution Control
Board (BSPCB]), Patna

Sri S Biswas, Sc. ‘B’, CPCB, Kolkata welcomed all the committee members
and briefly apprised the matter concerning large-scale garbage and debris
has been dumped in the lake and sand is also been dumped into the pond
with the intent to encroach the said pond. The pond is located in the Village
& Post — Nasratpur, P.S.- Sandesh, District - Bhojpur having Khasra No.
7035 and 2039 admeasuring area of 70 decimals and is recorded as
«Gaddha” in the revenue records and is in use as a pond since many
decades and is used for conservation, drinking water, storage, recharging

of ground water and for religious purposes in the village.

Directive from the Hon'ble NGT was highlighted stating that the Committee

shall visit the site in question and thereafter submit a Fact Finding Report’

on Affidavit within four weeks with regard to the alleg;mﬁg@ mage ‘h:;\ the

2|Page /W QJ‘\
7 Ar‘ﬂr_g

117



i

'—l?{f

Original Application. The District Magistrate, District — Bhojpur, Bihar -

" 802301 has been impleaded as the Nodal Officer for all logistic purposes

and for filing the ‘Fact Finding Report’ on Affidavit.

Based on the deliberations of Mr. Nalini Mohan Singh, Scientist from Bihar

State Pollution Control Board, the following decisions were made;

¢ The Joint Committee constituted by Hon’ble NGT will visit the alleged
site on 2nd and 3rd September 2025.

+ BDO/ Circle Officer was requested to be present during site inspection.

¢ Need to ascertain whether alleged site belongs to Govt. Land or Private
Land.

» BDO/Circle Officer was requested to provide the information regarding
initial measurement of the alleged site.

o Inspection will determine whether fresh waste is currently being
dumped or if only legacy waste is present.,

¢ The status of door-to-door waste collection in the concerned block will

be reviewed.

The MoM of the said meeting is attached as Annexure - ‘B’.

2. Site Visit

2.1 The Joint Committee carried out the site visit on 03/09/2025 to
ascertain factual status as stated in the petition copy. The Joint Committee
undertook visit of the site in question, interacted with the Local
Administrations, Villagers, and Stakeholders etc. The committee members
informed the petitioner about the alleged site visit, but he was not present
during the site visit. During the inspection, the committee members also
went to his house but the house was locked and no one was present there,
although other villagers were present at the time.

The Inspection Team comprised of the following officials:

a) Dr. Shashi Shekhar, Additional District Magistrate (ADM), Bhojpur-
Arrah, Bihar
b) Shri Sukhendu Biswas, Scientist 'B', Central Pollution-Gop{rql-Board

(CPCB), Regional Directorate, Kolkata % /-""""‘“ﬁ\/?/:
Sk N, ! \
,9 ;/ A R,

_?a_IPage " zlﬁ,{ﬁ“"l.
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c) Shri Nalini Mohan Singh, Scientist, Bihar State Pollution Control Board
(BSPCB), HO-Patna

d) Shri Arun Kumar, Circle Officer (CO), Sandesh, Bhojpur, Bihar

e) Shri Chandan Kumar, Block Development Officer (BDO), Sandesh,
Bhojpur, Bihar

f) Shri Navneet Kumar Sinha, Revenue Officer {RO), Sandesh, Bhojpur,
Bihar

2.2 Observations:

During the inspection, the joint committee observed the following
facts:

a) The alleged pond is located in the Village & Post Nasratpur, P.S.-
Sandesh, District - Bhojpur, with Khasra No. 2035 and 2039 have a total

area of 70 decimals.

b) Approximately 400 villagers are located in the vicinity of the pond, which

is officially called ‘Gaddha’ in the Government Revenue record.

c) An old dumping of legacy waste (about 4-5 truckloads) was found at the
Gaddha (Pond) bank of Khasra 2039, with an approximate size of 30 feet
X 12 feet. As informed by the villagers and the concerned department,
no fresh waste is being dumped at the alleged site. Measures have been
taken by the local authority to eliminate the legacy waste. In addition,
the ADM has informed and instructed the BDO, Sandesh, to ensure that

the legacy waste is removed on a priority basis and at the earliest.

d) A peripheral concreted road was observed surrounding the ‘Gaddha’
(pond); however, to create a shortcut between the two areas of the
‘Gaddha’ (pond), the local villagers constructed an unpaved connecting
road in the area on the portions of Khasra No 2035 & 2037 in between
Khasra No 2035 and 2039 (certified map attached as Annexure - ‘C’).
ADM let CO Sandesh know that there will be a single Gaddha (pond) and

no encroaching will be allowed. If any encroachment is dlgpagflglw
s 4 -

be resolved.
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O e) D.uring the inspection, it was learned that the Circle Office had already
inspected the alleged area along with the Revenuc Inspector, Circle
Inspector and Circle Amin. The investigation and subsequent
measurement report (attached as Annexure — ‘D) revealed that some
areas of Draft 2035, 2037 and 2039, which are mainly “raiyati and
uncultivated government plots”, have been encroached upon by filling
and leveling. The report further states that if the encroachment and
cleaning is not completed by 02/ 09/2025, the concerned offices will
vacate and clean in the presence of the police on 06/09/2025.

3. Recommendations
The Joint Committee's observations during the site visit on 03/09/2023,
have led to the suggestion of:

« It is recommended to the Local Authorities to dispose Solid Wastes as
per Sub Rule 15 of Solid Waste Management (SWM) Rules 2016.

. Prioritizing the removal of legacy waste is necessary. Accordingly,
the local authority, with the help of the concerned offices, will
complete the eradication of the legacy waste as soon as possible.

+ Instructions can be given to the Local Authorities or the concerned
department to ensure that no waste accumulates in the water bodies
in the future.

« To recharge the groundwater and enhance its aesthetic appeal, it is
necessary to revive the Gaddha {pond) into a suitable one. Chairs can
be placed around the pond for this purpose.

« The installation of fences and physical ba_g-iﬁsqﬂiougd the pond is
necessary to prevent easy access for wa}s{é osar ’? “\}:\'
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Annexurest A

Item No.02 Court No.1l

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(FTHROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.126/2025/EZ
Santosh Singh Applicant(s)
Versus

State of Bihar & Ors. Respondent(s)

Date of hearing: 07.08.2025

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s) : Mr. Prakash Pandey, Advocate (in Virtual Mode)

ORDER

1. Heard Mr. Prakash Pandey, learned Counsel present (in Virtual
Mode) for the Applicant.

2. The Applicant, Santosh Singh is stated to be a resident of Village &
Post — Nasratpur, P.S.- Sandesh, Nasratpur, District — Bhojpur,
Bihar. He has filed the present Original Application stating that
there is a pond located in the Village & Post — Nasratpur, P.S.-
Sandesh, District — Bhojpur having Khasra No. 2035 and 2039
admeasuring area of 70 decimal and is recorded as “Gaddha” in the
revenue records and is in use as a pond since many decades and is
used for conservation, drinking water, storage, recharging of
ground water and for religious purposes in the village. » V\O A /‘?\

3. The allegation is that large-scale garbage and debr;ls‘éri ﬁ been \\}'*\

AZRUL ISLAM\
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11.

12.
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It is stated that the Applicant has also submitted an RTI
Application before the Circle Office, District - Bhojpur, Bihar vide
his application dated 15.11.2025 but no information has been
provided to him.

Matter requires consideration.

Issue notice to the Respondents, returnable within four weeks.

Mr. Surendra Kumar, learned Counsel who is present in Court,
accepts notice on behalf of the Respondent Nos.1, 4 and 5, State
Respondents, Government of Bihar.

Mr. Ashok Prasad, learned Counsel appearing (in Virtual Mode),
accepts notice on behalf of the Respondent No.2, Central Pollution
Control Board.

Ms. Amrita Pandey, learned Counsel appearing (in Virtual Mode),
accepts notice on behalf of the Respondent No.3, Bihar State
Pollution Control Board.

Issue notice to the Respondent Nos.6 to 11, private respondents,
returnable within four weeks.

All the Respondents shall file their counter-affidavits within four
weeks.

Considering the allegations made, we deem it appropriate to
constitute a Fact Finding Committee comprising of the following

Members:- —-—-
i, District Magistrate, District - Bhojpur, Bihar mm@ y3

representative not below the rank of Additional /DlsmEfRU"- Stag\ %
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The Committee shall visit the site in question and thereafter submit
a Fact Finding Report on affidavit within four weeks with regard to
the allegations made in the Original Application.

The District Magistrate, District — Bhojpur, Bihar shall be the Nodal
office for all logistic purposes and for filing the Fact finding Report
on affidavit.

The Counsel for the Applicant shall serve e-copy/soft copy of the
Original Application along with all its annexures upon Mr.
Surendra Kumar, Mr. Ashok Prasad and Ms. Amrita Pandey,
learned Counsel for the Respondents within 24 hours.

List on 11.09.2025.
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.............................................
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~ ¢~ Annexures &

Mmutes of the 15t Meeting of the Joint Committee constltuted in compliance
to the NGT order dated 07/08/2025 in matter O.A. No 126/2025/EZ (Santosh Singh
Vs. State of Bihar and Others)

The 1M meeting of the Joint Commitice, conslituted as per the Hon'ble NGT Order dated
07/08/2025 in the matter of O.A. No 126/2025/EZ (Santosh Singh Vs. State of Bihar and
Others) was held on 28" August 2025 at 11:00 AM through Video Conlerencing.

As per order issucd by oflice of 3hojpur Collectorate, Arrah vide Memo No2370/Law, Arrah
dated: 28.08.2025, in compliance of the order dated 07.08.2025 passed by the National Green
Tribunal Eastern Zone Bench, Kolkata in OA No- 126/2025/E2 Santosh Smgh vs State of Bihar

and vihers. a Fact Finding Committee was constituted with following nominated officials-

| Dr Shashi Shekhar. Additional District Magistrate. Bhojpur-.é\rmh, Bihar (Mob.

0473191233) :

Shri Sukhendu Biswas, Scientist‘B', Central Pollution Control Board (CPCB). Regional

Directorate, Kolkata (Mob. 9831056571)

3. Shri Nalini Mobhan Singh, Scicntist. Bihar State Pollution Control Board (BSPCB).
Patna (Mob. 7485808262)

12

Sri S Biswas, Sc. ‘B, CPCB. <olkata welcomed all the committee members and briefly
apprised the matter concemning large-scale garbage and debris has been dumped in the lake and
sand is also been dumped into the pnnd with the intent to encroach the said pond. The pond is
located in the Village & Post - Nasr'upur .S - Sundesh, District — Bhojpur having Khasra No.
2035 and 2039 admcasuring arca of 70 decimal and is recorded as "Gaddha™ in the revenue
records and is in usc as a pond since many decades and is uscd for conservilion. drinking water,

storage, recharging of ground water and for religious purposes in the village.

Directive from the [Hon'ble NGT was highlighted stating that the Commitiee shall visit the site
in question and thercafter submit a *Fact Finding Revort” on Affidavit within four weeks with
regard to the allegations made in the Original Application. The District Magfstrute. District —
Bhojpur-Arrah, Bihar has been i npleaded as the Nodal Officer for ail lbgistic purposes and
for filing the *Fact Finding Report’ on Athdavit. '

Based on the deliberations of Mr. Nalini Mohan Singh, Scicntiqt from Bihar State Pollution

Control Board, the following decisions were made; -
Q0 T,q 4,
P
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e The Joint Committee constituted by Hon'ble NGT will visit the alleged site on 2™ and
3" September 2025.

s BDO/ Circle Officer was requested 1o be present during site inspection.

s Need to ascertain whether atleged site belongs to Govt. Land or Private Land.

e BDO/.Circlée Officer was requested to provide the information regarding initial
measurement of the alleged site.

e Inspection will determine whether fresh waste is currently being dumped or if only
legacy waste is present.

e The status of door-to-door waste collection in the concerned block will be reviewed.

The representative officinl from the office of the District Magistrate, Bhojpur-Arrah, Bihar,

assured 1o arrange all necessary logistics for the inspection of the alleged site.

The meeting ended with thanks to and from the Chair.

Ner e

(Sukhendu Biswas) i (Nalini Mohan Singh) {Dr. Sashi Sckhar)
Scientist *B’ Scicntist, ADM. Bhojpur-Arrah &
CPCB. RD, Kolkata BSPCB, Putna Nuodal Officer

( swpswi speretfl)
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Nasratpur, Bihar, India
Fp2w--9r8, Nasratpur, Bihar 802352, India
Lol 25 4512260 1Long 864 7479717
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Unpaved connecting road in the area on the portions of Khasra No. 2035 & 2037 in
between Khasra No. 2035 and 2039
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An old dumping of legacy waste at the Gaddha (Pond) bank of Khasra No. 2039, with
an approximate of 30 feet x 12 feet
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